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1.Do you agree with the fellowing. definition for Platform Services
(P&)? If not, please suggest an alternative definition:

“Platform i SETViCes (PS)are
programslransmittedbyDistributionPlatformi perators[DPOs)exclusivelytatheir
nwn subscribersanddoesnot
includeDoordarshanchannelsa ndTVchannelspermitt&dunclerdnwnlinking'guide]i

nes
Yes, We do agree,

2. Hindly provide comments on the following aspects related to
programs to be permitted on P8 channels:
1. FS channels eannot transmit/ include

2.1.1 Any news and,er current affairs Programs,

2.1.2 Coverage of political events of any nature, b

2.1.3 Any program that is/ has been transmitted by any
Doordarshan channels or TV channels permitted under uplinking/
downlinking guidelines, including serials and re ality shows,

Need Clarification regarding the above-mentioned point. What if a
production company of a serial, which has been telecasted in any private
salellite channel, has now decided 1o glve the rights to telecast the same
serial to a third party? Shall that be telecasted in a Pa?

2.1.4 International, National and State level sport events/
tournament/ games like IPL, Ranji traphy, etc.

2. P8 channels can transmit/ include

2.2.1 Movie/ Video on demand

2.2.2 Interactive games, '

2.2.3 Coverage of local cultural events and festivals, traffic, weather,
educational/ academic programs {such as coaching clagses),
information regarding examinations, results, admissions, career
counseling, availability of employment apportunities, job placément,

Shall a P5 of a different locality telecast important festivals and events
[amous and taking place in ather regions or states? Q
b
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2.2.4 Public announcements pertaining to c¢ivic amenities like
electricity, water supply, natural calamities, health alerts etc. as
provided by the local administration.

2.2,5 Information pertaining to sporting events excluding live
coverage.

2.2.6 Live coverage of sporting events of local nature i.e. sport
events played by district level (or below) teams and where no
broadcasting rights are required.

3. What should be periodicity of review to ensure that the PS is not
'trespassing into the domain of regular TV broadcasters?

Once an authority has laid out a set of programmes, the PS would be in a
state to strictly follow the same. Since the matter of review itself is out of
question. If such review is compulsory then it can be done once in 90
days.

4. Should it be mandatory for all DPOs to be registered as
Companies under the Companies Act to be allowed to operate PS? If
not, how to ensure uniform legal status for all DPOs?

Yes we do agree with this.
‘5. Views, if any, on FDI limits?

As such FDI limit is not an issue for discussion pertaining to a PS. Since
the PS itself is a very small-scale business and also the program list
allowed and not allowed makes everything clear. j

6. Should there be any minimum net-worth requirement for offering
PS channels? If yes, then what should it be?

PS. is actually a very small level of business with operational areas
including just Taluks and within corporation limits. If this aspect of
Minimum net worth comes into this scenario, then the business will go
out of existence. So minimum net worth requirement is not required for

PS5 channels. A,\,N-" ;
fﬁ"f_____
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